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Between 1= _ {

Chikkala Raja Ratnam

+es Applicant
And ‘ ‘

1. The General Manager,
S.C.Railway, Sec'bad.

2., The Divisignal Manager, ‘
5.C.Railway, Vi jayawada ; !
at Vijayawada, ' !
| ... Respondents
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Counsel for the Applicant Shri A.Sudhar shan Reddy

!

Counsel for the Respondents : Shri;N.U.Rabana, SC for Rlys
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THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)



(0ral Orders per Hon'ble Shri R Rangarajan,
Member (A) ).

None for the applicant, This C.A. is filed praying for
a direction to the Respondents to pay the applicant the service
benefits of late Ch, Uankat Rao, her husband (Famlly pension &

other benefits of Late Ch.Venkat Rao).

Za This U0.A, came up for hesring on 20-6-96, 11,7.96, 19,7.96,
- ) * (JU
22.7.96 and 2.,8.96. In all those hearing days, there ase none
present for the applicant. Even the applicant herself uwas also
. Y :
not present. Even today, uhen this caseépost&d for dismissal,

there is no representation Por the applicant. Hence, it is to 4ﬂ—

presuma{that the applicant is not willing to prosecute her case.

3 In the resuit, the O.A, is dismisged at t he admission

stage itself.for default. No order as to costs,
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(R.RANGARAJAN)
" Member (A)
Dated: 5th Aungust, 1996, ‘
~Dictated in Open Court,
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Copy to: - | : ;
1. The General Manager, ‘ .
\ ' Seuth Central Railuay, ‘ i
Secundgrabad,' | E !
R . ‘L ‘] {
2. Tha Divisional’ Manager, -
Seuth Central Rallua/, i :
i jayawada, 1 : : T
‘ 1
3. One cepy tm Mr.ﬂ Sudershan Reddy, Advacata,
CAT, Hyderabad.‘ .
4. One copy to Wr.N Y Ramana Addl.CGaC CﬂT Hy
! 5. Ons copy to Library,CﬁT Hydarabad. : ;
6? One dupl¢cata cmpy. i
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DISMISIED ~ T ‘?

DISMIFSED AS WITHDRAEN :
OrDEED/REJICTIO

N0 ORDZR AS TO COSTS
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